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(Per : Justice R.G. Vaidyanatha, Vice Chairman)

This is an application filed by the applicant
claiming payment of  arrears of pay with interest.
Respondents have already filed their reply. I have heard

both the counsels.

2. The applicant's claim is that he is entitled to
difference of pay and allowances for the period from
June'l1993 to February'l1996. I have heard both the sides
QP | to dispose of this matter on merits. Respondents’ in
their reply have admitted that the applicant is entitled
for arrears of pay and allowances and for that thé
headquarters has already been moved:to obtain time barred
~sanction. In other words, respondents are not denying
their liability to  disburse arrears of pay and.
allowances, but seeking extension of time to éet,ordef
from headquarters for sanctioning the payment which comes
to Rs.24,745/— and that under the circumstances of the
case they should be granted 3 months time for disbursing

the payment.

3. ' Learned Counsel for the applicant contends that
applicant is entitled to get 18% interest per annum for
the inordinate delay in making payment of arrears of pay.

On the other hand the learned Counsel for the Respondents
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is opposing grant of interest and submitted that as there
was a delay due to administrative reasons interest need

not be ordered.

4, When once it is admitted about delay 1in
deciding difference in arrears of pay in making payment,
the applicant is entitied to claim ‘interest. We are
concerned with the period about paymént from June' 1993
to February' 1996; even if we granted more time to the
respondents for administrative reasons, they are liable

to make payment atleast 6 or 9 months after February'96.

5. As far as the period for interest is concerned,

Counsel for the applicant submitted that the subject
matter is within the limitation and is not time barred.
Under Rule 21 of Administrative Tribunals Act, an
application before the Tribuna; has to be filed within
one year from the déte on which the final order has been
made. Where an appeal/representation hés been .submitted
by the person and the authority competent to pass final
order has ﬁot passed the said ofder, application:has to
be filed after expiry of a peripd of ©he ¥ear.:y In the
instant case the claim of interest should be restricted
to one year prior tp the date of filing of application.
The application is filed on 15.4.1999 énd ope year prior
to filing.of the appiicétion will be 15.4.98 but I fix

the date on 1.4.1998 for the purpose of calculation of
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interest.

6. | In the result the application is allowed. The
respondents are directed to pay Rs.24,745/- with intereét
of 10% per annum from 1.4.1998 till the déte of actual
payment. Respondents should comply with this order
within 3 months from the date of receipt of this order.

In the circumstances of the case no order as to costs.

. /
( R.G. VAIDYANATHA )
VICE CHAIRMAN.



